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ORDER (CHAL)

Hon'ble Ux. Justice V. S. iVlalimath,-Ghairman

Learned counsel for the petitioner sought leave of

the Court to withdraw the petition in the light of the

records produced for our perusal to the effect, that the

petitioner has been given confirmation w.e.f® 22.5.1974

and his case for promotion was also considered Mth

reference to the date 16.7.1987 and fourti unsuitable for

promotion. The records also show that his case was

considered for promotion by the DPC on 23.5.1988 and
V

22.9.1989 and he was not-found suitable on those dates

also. Hence, the C.C.P. is dismissed as withdrawn.

( P. C. Jain )
i/iember (a)

( V. S. A'ialimath )
Chairman


